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and he will be helped by thig technical
officer.

Various other suggestions were made
wita regard to %the insurance of per-
sons working 1 these things 1 wish
that not only tor those who are work-
g in the explosive and other risky
jobs but, on the whole, there 15 some
sort of a general nsurance for all the
workers concerned. But that 1s a difle-
rent matter altogether. As far as the
Workmen's Compensation Act is con-
cerned, that takes into account the
risks involved mn these jobg ang 1t is
on that basis the compensation 15 also
laid down. In addition to the compen-
salion 1o which the workers' tamilies
arp legally entitleq I am sure, the com=
pany 15 taking a more generous atti-
tude and they are already paymng
something more than what they are
entitled to. So, that will be taken
care of

T do agree that thig is a very tragle
occurrence and nine lives have been
lost. This should only put us to see
that safety measures are taken ip a
proper manner, to see that there is
better control on these explosives But
this is avery reputed firm and thev
are also not interesteg in having these
accidents and then getting into diffi-
culties, Taking into account their long
record, I am sure, the company itselt
should be &nxious to see that there
are no undue riskg involved in operat-
ing this.

12 38 hrs.
RE., ALLEGED WRONG STATEMENT
BY MINISTER

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): I want tv make &
submission. I do not want to force
anything on you. I just want to make
a mention. On the 7th of this month
when this question was being replied

MR. SPEAKAR: TUnder direction
115....

SHRI JYOTIRMOY BOSU: Let him
roake & submission. This ig a very

serious matter.
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SHRI JYOTIRMOY BOSU: May 1
humbly pomnt this out? Is 1l not a
fact that they are muisleading the
House ...

MR SPEAKER. Let the reply come.
Then you can have a chance to speak,
but not now.

SHRI JYOTIRMOY BOSU: May I
make a submission?  Please do not
take 1t otherwise When a Minister
deliberately misleads the House, in
spite of the fact that what he was

saying is no right ...

MR, SPEAKER: No, please. (Inter-
ruptions)

SHRI SHYAMNANDAN MISHRA
(Begusarai1): May I rise on a point
of order Sir?

When such questions are raised in
this House, the Chair is pleased to say
that they can be raised only under
Direction 115. My submission is that
the question of Privilege ig of such a
great importance to the House and
is of such a universal concern that
there could not be a blanket ruling
that such misleading statements could
not be covered by the question of pri-
vilege. That iz my humble submis-
sion. So, unless the House clinches
the issue and the Chair also comes
forward with a ruling which can satis-
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fy us and also the percentage in the
matter, this will continue to come up.
May 1 submut to you that you scem to
have an impression that such questions
have not been allowed to be raised
in the House earlier. That is not the
correct position, Mr. Speaker. I have
here several instances to quote which
would go to show to you that ques-
tions have been allowed to be raised
;n the House for consideration of the
House and for your consideration
also. It is only at the stage when a
substontive motion has to be moved
agamst a person that the Chair with-
holds the consent or whatever it be.
my humble submission would be that
it 14 completely unfair to us, who are
dedicated to public interests and have
{0 serve the people of the country and
the House, that certain Ministers have
been misicading the House by giving
wrong information. deliberately, and
we are such handicapped in our
public duty. So, we would like you
to assist us in discharging our publc
duty in this matter. 1 am patiently
waiting. I have got the message from
vou that my communication remains
unanswered so far by the Minister
and you are waiting for a reply. So
I am raising the question of privilege
just now.

So far as Mr. Bosu's contention is
concerned, it is indeed, of a great fm-
portance, it relates to elections which
are the very source of our democracy.
It relates to the participation of the
Prime Minister as Party leader i
the elections at the cost of the ex-
chequer. Therefore, there is an ele-
ment of delibefateness in the Minister
making that statement,

SHRI PILOO MODY (Godhra):
Before you make your observation, I
have a submission to make on the
same point. I think we have to come
fo some conclusion The Minister
makes a statement which is at van-
ance with the facts. If he makes a
statement and if that statement is
allowed to stand, it is a deliberate
attempt to mislead the public at large
and it is our bounden duty to bring
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it to the aiiention of the House, to
you and to the people at large. If
such a thing happens, we have always
been courteous enough that if the
Mimster realises that he has said
something that 18 wrong and acciden-
tally, we have always given him the
courtesy of coming here and correct-
my 1t 50 ihat the people at large know
«what 1s happening. But if there is
something that he deliberately wishes
to hide, 1if he thereafter continues to
hold that what he said was correct,
then the matter of privilege comes
into play immediately, and that also
has to be thoroughly investigated so
that the record 1is set right. The peco-
ple must not be cheated of what is
ftue and what they should know for,
atter a'l, they are the ultimate
sovereigns of this country and they
must Jecide as to the behaviour of
Ministers individuals and Members of
Parhament. And therefore, this pro-
cedure has to be streamlined g9 that
the Ministers are not allowed to get
away after having made dchiberately
false statements on the floor of the
House.

SHRI BHOGENDRA JHA (Jaina-
gar): I think this issue should not
be taken to be a Party issue nor
should it be seen from a political
angle. I also happened Lo be present
on that day when this question was
put. The question was very clear,
and equally clear and emphatic was
the answer. Then Mr. Bosu protested.
But, despite that, the Minister held
his ground....(Interruptions),

Here, both with regard to the con-
tents and the form, the matter comes
under the purview of privilege. I
hope Members from that side also
would support it. It is a clearcut
question. If the Minister expresses
regret, it is for the House to decide,
but it should be treated as a privilege.

SHRI JYOTIRMOY BOSU: Bir,
the House is not aware of certain
facts. So, I have to bring this here.
I asked a question:

“Will the hon. Minister kindly
tell us if it is or it is not a fact that
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before November 1869 the tours
undertaken by Prime Minister for
election and other perty purposes
used to be paid by the Party but
since November 1969 the procedure
has been ehanged and the expendi-
ture is now debited to the Exche-
Quer.

MR, SPEAKER: You need not
read the whole thing.

SHRI SHYAMNANDAN MISHRA:
Otherwise how can such things be
brought here, Sir?

MR, SPEAKER:
read the whole thing.

SHRI JYOTIRMOY BOSU: Sir, I
will just take only one minute. Shri
F. H. Mohsin said ‘It is not a fact.’
Then I asked;

“They are misleading the House.
1 can prove it by an extract from
the blue book. In November, 1969
the whole thing was unscrupu-
lously changed.”
And now, Sir, for you. perusal I
have given the extract from the blue
book. I have given the existing
paragraph and the amended parag.aph
as on 19-11-1868. The procedure in
respect of election tour of Prime
Minister 'was quite different before
1969 November....

MR. SPEAKER: Kindly sit down.
Since I gave my ruling I thought
whether I may not have been wrong,
and I had three days, Whe a Minis-
ter or a Member gives some state-
ment in the House and the other
Member says it is incorrect, then, I
thought, what is the use of this Direc-
tion 115, if it is to be straightway
dealt with ag a privilege. But, if you
want that the Speaker should hold it
in order, I was very clear that if it
is a question of legality or interpre-
tation, 1 cannot give my ruling. On
disputed facts I cannot give my rul-
img. This iz obviously a very clear
practice, and we hive been following
the practices and procedures of the
House of

You need not
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SHRY ATAL BIHARI VAJPAYEL:
’I':‘e Privileges Committee can find it
out.

MR. SPEAKER: No, no. I cannot
hold it in order if the facts are dis-
puted or if it is a question of inter-
pretation of law. That is why this
Direction No, 115 was introduced. I
send it to the Minister and when the
Minister gives the reply I send that °
reply te the Member. Both in the
case of Members and Ministers, re-
garding their statements, on anything
that they say in the House, a Mem-
ber can send his reply to the Minis-
ter and the Minister can send his
teply to the Member objecting. There-
after if the Member 1s not satisfled,
then, he can speak in the House on
this. After that, if the Minister ad-
mits that he is wrong, he ghould ex-
press his regret in the House. I fol-
low the sgame practice. If it is not
to be trested as a privilege, then
what else? I have no objection 1o
the whole House discussing this, both
the statermnent made by the Minister
and by the member, and then decid-
ing it themselves. There is no ques-
tion about that. They can have a
discussion; they can have a discussion
on any other motion on the subject.

This is the procedure we have been
following. I tried to know from the
British House of Commons what was
the practice they followed, or any
where in any other country or here
in our House. This is the only reason
why Direction 115 was introduced, If
both the Member and the Minister are
not agreeing with each other, leave
it to the House to discuss and decide,
but not as a privilege motion. It can
be on any other motion the House
likes. When it is a disputed question
of interpretation and legality or dis-
puted facts, the Speaker is not able
to give any ruling.

{Interruptions).

MR. SPEAKFR:
ahything.

I am not allowing
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SHR! SHYAMNANDAN MISHRA:
We are prepaved to agree with you
that on any question of interpretation
or legality or disputed facts, there
mgy not be the pleasure of the Chair
to give consent, but when the ques-
tion of intention comes, deliberateness
in misleading the House...

MR. SPEAKER:
House.

Leave it to the

SHRI SHYAMNANDAN MISHRA:
We have successfully established that
the intention was there. Even in the
Profume case, it was established tha*
Profume wanted deliberately mislead
the House....

MR. SPEAKER: There a regular
motion was brought in the House, not
a privilege motion,

Mr Mishra may please be assured
that I have not done anything 1n
these days except to study this thing.
Of course I have been dealing with
this a long time ago. I think I have
become an expert on this. But
while studying these things, I could
not come across any procedure diffe-
rent from this followed in this House.
We had much more distinguished pre-
decessors here, right from Shri
Vithalbhai Patel, then Shri Mavalan-
kar and then those who followed him.
I have been going through all these
things. I would be so happy if you
bring a precedent. I will accept it.

SHRI SHYAMNANDAN MISHRA:
May I render this much service to the
Chair that I quote certain instances?
In Svetlana’s case, the whole question
was allowed to be placed before the
House. Bimilarly....

MR. SPEAKER: You can discuss
it, but not as a privilege.

SHRI SHYAMNANDAN MISHRA:
As a privilege. I have got all the
Privilege Digests with me.

SHR! ATAL BIRARI VAJPAYEE:
I brought a matien against Bhri

by Minister
Chavam as a breseh of privilege. It
was admitted. (Interruptions).

MR. SPEAKER: In this case, I do.
not know what is your interpretation.
But whken beoth of you disagree, I
have no objection to the whole House
discussing it.

SHRI SHYAMNANDAN MISHRA:
About the intention I repeat it a
hundred times not about legality.
trary in its interpretation about lega-
trary in its interpretation sbout lega-
lity, but what about the intention?

MR. SPEAKER: Who is to judge
intention? (Interruptions) If I judge-
your intention otherwise, then I am
not right; if I judge the other side's
intention as you wish, then I am
right. I have only to judge facts and
not intentions.

SHRI SHYAMNANDAN MISHRA:
Do not take it upon yourself....

MR. SPEAKER: If you allow this
floodgate o be opened, then every
member is bound to be caught on this
thing or that. That is the reason
why we did not accept it.

SHRI SHYAMNANDAN MISHRA:
Is it the pleasure of the Chair that
just as the old traditional Hindu wife
would not take the name of the hus-
band, the Chair wotld never take the
name ‘privilege’?

MR. SPEAKER: When your case
comes, I will certainly do it.

(Interruptions)

MR. SPEAKER: I am so sorry. I
have made it very clear.

BHRI JYOTIRMOY BOSU: On a
point of order, What I say is, these
could be verified from the documents
(Interruptions). Allow me to finish.

DR. KAILAS (Bombay South):
Point of order on what?

MR. SPEAKER: When the reply
is given, I will give you a chance; not
now.
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DR. KAILAS: Let the hon. Mem-
ber go to your chamber and explain.
He should not be allowed fo waste

the time of the House.

SHRI G. VISWANATHAN (Wandi-
wash): If there is a small inaccu-
racy or a mistake made in the state-
ment of the Minmister, he can take
refluge under Direction 115, (Inter-
ruptions).

MR. SPEAKER: If there is a diffe-
rence, I have no objection 1f you want
to dicuss it in the House.

SHRI G. VISWANATHAN: If the
Minister 1s deliberately suppressing
a fact, it must come under the privi-
lege motion, Not even the intention,
but on the materials placcd before us.

MR. SPEAKER: If both the Minis-
1ier and the hon Member disagree, il
can be discussed in this House.

SHRI SHYAMNANDAN MISHRA:
What is the remedy if it 1s a case of
suppressio veri and suggestio fals:i?

MR. SPEAKER: What?

SHRI SHYAMNANDAN MISHRA:
Suppressing a fact and suggesting a
false thing.

weaw witzg : faar o, oF T
" 3G gr Hifed v A aw wew
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SIIRI SHYAMNANDAN MISHRA:
I am so much interrupied by the
Chair and others. I am not frowning.
I am only so much interrupied by
the Chair,

wean WNAT WY HET wW ¢
aY ¥ ot g frgar &)

¥o W : T FY W 9T WA
qgt Lo Aifrd o At T ag @ i
T ywTHT ., (Weww) |,

MARCH 18, 1073

Wrong Statement by 216
Minister

MR. SPEAKER: §Shrimati Rohatgi.

(Interruptions) No please, I am not
allowing anybody.
SHRI JYOTIRMOY BOSU: I want

to make one submission.

MR. SPEAKER: May I request
you? Do not do it every day. The
time of the House is very precious,
and 1mportant. So many subjects are
waiting to bo discussed. You do it
every day.
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MR. SPEAKER: No question of
majority or minority. If the facts are
disputed, and when he says yes and
you say no, you can discuss it in the
open House. You leave it open to the
Houge.

SHRI G. VISWANATHAN: There
is a Government document. How can
you dispute about it?

MR. SPEAKER: Do not go inw
that.

SHRI JYOTIRMOY BOSU: On facts
given by the Government—
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: Py . FET = of facts, if any, from the other side
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i TR T% WX N R WA AN erything is so befuddling these days,
WAl Agl IO SR YR A% fm f that this matter is still pending your
w q fafvier & =8, qrIT & fal consideration and after perhaps hear-
) ing from the Minister concerned, who-

o AT ST ever it might be, there are so many
(Interruptions) . ...1 request you not of them, you will find out whether

t take so much time every day. This there is reason for giving the House
is waste of precious time. I have an opportunity? Because, it %s uni-
made it very clear. : versally established in the parliamen-

SHRI PILOO MODY: Because you [2rY system that if a Member or a
have given us absolutely no recourse Minister, whoever he, might be, mis-
that if a Minister lies, what is the re- leads the House, dehberat.e ly,. and.1f
’ it is aggravated by a denial in spite

aedy. of certain kinds of statements made
SHRI SHYAMNANDAN MISHRA: here, then it aggrevates the situation.
By one stroke, you are reducing the MR. SPEAKER: When it came to
ipowers of the House in raising a me, I proceeded under 115, and when
Muestion of privilege against a Minis-  the reply comes I shall send it to
ter. . Mr. Jyotirmoy Bosu. If he is not
satisfied, he can mention it in the

MR. SPEAKER: Privilege is some-

thing very wide. House. ...

SHRI SHYAMNANDAN MISHRA:
SHRI SHYAMNANDAN MISHRA: Under 222.

You must realise the gravity of the MR. SPEAKER: Not under 222. I

wling that you have given. do not want to depart from the pro-
| SHRI ATAL BIHARI VAJPAYEE: cedure that has been followed
There are precendents, and if there 1s for  the last  many years.

no precedent, why not create a new If you think I should depart, you can
precedent? show me any precedent in the last few

SR SETANRANGAR MisHRA decades. ... (Interruptions).
There are precedents that the matter SHRI SHYAMNANDAN ~MISHRA:

has been allowed to be raised in the A Profumo can be prose.zcuteq in that
R House; but Profumos in .thls House
cannot be prosecuted by this House-
SHRI H. N. MUKERJEE: (Cal- MR. SPEAKER: You can give a
cwtta North-East): I think itis a2 motion of privilege if there is any
universally established practice that Profumo in this House.
when a Minister or a Member mis- SHRI SHYAMNANDAN MISHRA:

leads the House He becomes liable t0  myere was a privilege motion against
be dealt with because of the privilege Profumo.

involved. It i 1 i 11; -
1B alse Umvcrsaty e SHRI PILOO MODY: If we put a

tablished, I believe, as far as parlia- t ¢ te the Prof "

mentary system is concerned that the tr}rllo 12; 0 prosec.u £ g ?odumo (‘)1]

Speaker decides whether prima facie 13 EOUSE; yOU. i JOUF ‘WiSdom ‘Wi
turn it down.

the matter attracts the itaw of privi-
DR. KAILAS: Is this the way to

lege. In this regard, certain facts
behave in the House; he should wi‘h-

have been placed before you. I un-
derstand Mr. Bosu has placed certain draw these remarks....(Interruptions)

facts before you. It may be that you SHRI INDRAJIT GUPTA (Alipore):
are trying to ascertain the counter set I am not able to follow from y«ur
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[Sbei Indmijit Gupta)

observations whether you agree with
Mr. Mukerjee or not. You are quite
entitled, as you said, to get the Minis
ters version but you said: after petting
the Minister's reply, I will pass it op
to Mr. Besu and if Mr. Bosu is not
satisfled....

MR. SPEAKER: He can speak on it,

SHRI INDRAJIT GUPTA: As the
Speaker of this House, afier getting
the Minister's comments, are you not
gomng to give your own opinion?

MR. SPEAKER:
hearing him,

SHR] INDRAJIT GUPTA: You are
not just a post-office to pass Mr
Bosu's facts to the Mmmster and the
Minister's comments back to him. The
matter has been raised before vou
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SHRI INDRAJIT GUPTA; It 15 only
after that that you will make up your

mind as to whether it is going to be
treated as g matter of privilege?
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SHRI PILOO MODY: May I ash

what in your opinien may econstilute
a matter of privilege of this House?

It is only after
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MR. BPEAKER: I have alrepdy ex-
plained it. If I am not up to that, }
will seek your advice. If there is any
precedent elther im this Mouge or ip
the House of Commons. I am pre-
pared to sit with you and I will follow
the same procedure.

SHRI SHYAMNANDAN MISHRA:
Arising out of what has fallen
from your lips, we will certainly try
to quote precedents before you. The
point is whether it is your pleasure to
gay that it is a matter of privilege if
a Minister deliberately and intention-
ally makes a misleading statement.
Please say something about it.

MR. SPEAKER' This was the point
raised by Shri Indrajit Gupta the same
day when I said that I can decide whe-
ther it is dehiberate or not only after
listeming to the Minister and the
Member.
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